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The appllcant has filed this OA Eseking a directl,on to bc

glven to the sespondsrt s to DeioDurse the oedlcal expengc to
the tunE of R a.22fi5}|- Lncurred by hln tn gettlng treatrent ?or

her daughter, nanolyr lh. Otrople.

2. In thla regardr the appllcant has subnlttgd e nuober of
sepDeg=ntatlone to the reaponionte but the sere hale not yet

besn ttl,apocect o? oy the respondenta.

3. It thls atage ehen the rlghta ol the sespondents are nd

likcly to De errected, I rcal tt lc unnecsasay to lsluB tty
ahoe caure notlcc to the reapondents vhl,le diepoalng thle 94.

L ThB 0A to ttiaposert o? uith a ctirection to ttp tespondtnts to
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coneLdes ttp sepseaEnt*lons of the appllcant uith regard to
the relmbureerent of the rdlcal expenses incrrred oy hir for
the treatnent ol hl.s ctaughter and pasE a apeaklng and reasoned

order fror the date of recel,pt of a copy ol thts order.

4, l9t a oopy ol thls oDder be seryed to the rErpondents.
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